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BUSINESS OF THE HOUSE

PARLIA-
____ ____ -LABOUR

OSWGf RAVfcJDRA VBRMA) : With 
your perxxussii n, Sir, I nse to an
nounce that Government Business in this 
House during the week commencing 18th 

.July, 1977, will ecnsist of:

(1) Consideration of any item of Go
vernment Business earned ever 
from today's Order Paper.

(2) Consideration and passingof:

(a) The National Highwuys (Am
endment) Bill, 1977

(b) The Cardamom (Amendment)
Bill, 1977.

(3) Discussicn on the Annual Repcrt 
of the University Grants Commis
sion for 1975-76-

(4) Discussion and vcting on :

(i) Demands fcr Grants in respect 
o f the Nagaland Budget for 
1977-78.

(») Demands for ExcciS Grants 
(General) fcr 1974-75-

■ {S'* Discussicn r n the Annual Repr rts 
of the C^mnxissi'wer frr Scheduled 
Castes and Scheduled Tribes.

(6) Consideration and passing ^f the 
following Bills, as passed by Rajya 
Sabba:—

(1) The M trr Vehicles (Amend
ment) Bill, 1977

0 0  The Insecticides (Amendment) 
Bill, 1977

' (Hi) The Oil and Natural Gas 
Commissim (Amendment) Bill,
1977.

Aahqdfog y o u r  allotment here* 10 hours 
are flatted for general discussion and 
four hours for • clause-bs^claise dis
cussion. Generally, it so happens that 
the clause-by-clause discussion does not 
take much time— from the previc us ex
perience that is what we have fbupd. I 
propose ihat instead c f  10 hourts, we $lv uld 
mne it 12 lvurs fir general discus* ion. 
I  think the House will agree.

SHRI S. KUNDO (BALASORB) : 15 
hours.

MR. DEPUTY-SPEAKER : It w, uld 
cilcioaeh ‘up i n the ( the? time.

SHRI SHYAMNANDAN MISH- 
RA (BEGUSARAI : What has been 
the practice in the p<i<t ?

MR. DEPUTY-SPHAKER : We
used to take generally 12 hrurS.

In 1974-75, the time allrtted was 12 
hours and ih 1975-7^ It was 15 h urs(dme 
aHrctsd) but it trokrnly xi hours.

SHRI SHYAMNANDAN MISHKA : 
Braerfency year.

MR. DEPUTY-SPEAKER : t In 
1976-77, the time all' tted was 15 ° ( «»•> 
btit they to.k *nly n  hcuis. S , 12 
hoots is a good compK mise.

SHRI SHYAMNANDAN MISHRA: 
Why should vrc g by tlU? minimum owe 
that is made a'arable in the pa'* ? Tmsis 
a very imp rtant Bill.

MR. DEPUTY-SPEAKER : It tas
npihinfe' to do w}*h t la p a 't  We luge 
2 t«d* ailf'GB&i fcr the Finance Bill, 
a* I vndasttad 10 hours f< r j  
dbteussion and 4 hours fcr Ctetts<-b
considerate n and 1 bour for third :---- .
So, instead <'f that, what I am proposing 
U tlr t  we take 12 .hours ft r gepefld dis- 
dtasfch and two hours for «ta»we-

OB§ Stole.
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MR. DEPUTY^SPEAK!ER : Bef> re
3  Cftl),. qp.n the Member , who hfs to 

Mr. Janardhana

■that the general dfccaSsS n be given mr re 
time instead of dqvt^-ftx-claufe discuuicn.

U  M. SATYANARAYAN BAQ: 
_  _togar)': You had jiSFnrW mehtion-

time-tafcpn in W 4 ^ « *J-------- *UErse years,. *11 the hrn.

,TWJ
m a p  O f W i W t p  
to,Speak * n sf-me <-f the
V & l t o W b V i t m c . W r

9 f t

i s a i . .
the ;  opr

fi r


